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SHRI K. RAMAMURTHY: Hon. 

Chairman, Sir, whatever points-about OBCs, 

reduction in employment, etc, are raised by the 

hon. member these have been discussed 

threadbare in the Cabinet. It is only after 

that, this decision has been taken. 

Governance through Committees 

*322. SHRI SANATAN BISI: Will the 

PRIME MINISTER be pleased to state: 

(a) the number of Committees (with 

names) that have been constituted by 

Government with the objective of better 

governance; 

(b) how many of these Committees are 

functioning at present and which are 

without any assigned work; and 

(c) how many Committees proposed to 

be set up are yet to be constituted? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND 

MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (BANKING, 

REVENUE AND INSURANCE (SHRI 

KADAMBUR M.R. JANARTHANAN): (a) 

to (c) A statement is laid on the Table of the 

House. 

(a) to (c) "Better Governance" is a Multi-

faceted concept encompassing various aspects 

including a responsive, transparent, acountable 

and efficient administration. The 

Govenment has taken several measures from 

time to time improve the functioning of the 

administration. After the Administrative 

Reforms Commission which functioned 

during 1966 to 1970, the Government has 

not constituted any Committee with the 

objective of covering the entire gamut of 

"Better Governance", nor is there any such 

proposal presentaly under consideration. 

However, the Commission on Review of 

Administrative Laws, which was 

constituted in May, 1998, submitted its 

report on 30th September, 1998. The 

recommendations of the Commission have 

addressed various issues including 

amendments to repeal of identified laws as 

well as simplification, documentation and 

harmonisation of laws. Copies of the Report 

of the Commissionn have been sent to all 

Ministries/Departments of the Government 

of India and State/Union Teritory 

Governments in November, 1998 for 

examination and for devising suitable action 

plans for implementaion of the 

recommendaitons. 

SHRI SANATAN BISI: Mr. Chairman, 

Sir, the present Govemment, under the 

leadership of Shri Vajpayee, first constituted 

a task force. Thereafter, the National Security 

Council was constituted; then a National 

Task Force on Information Technology and 

another one on the development of LT. 

industry, were constituted. Again a National 

Task Force on I.T and another one on 

infrastructure, under the Chairmanship of 

the Minister of externnal Affairs, were 

constituted; again, another Committee was 

constituted for software industry followed 

by another Committee for hardware 

industry. The Prime Minister, again, has 

constituted and inter-ministerial panel to vet 

the recommendations of the task force on 

hardware industry. On infrastructure, Mr. 

Chairman, Sir, one more task force was 

constituted to look into the provisions 

relating to the setting up of five international 

airports. Under the same infrastructure, a 

group on telecommunications (GOT) was 

constituted to draw up a new telecom policy. 

Sir, the Prime Minister's Economic 

Advisory Committee is different. There is 

another council called, the Prime Minister's 

Advisory Council on Trade and Industry. In 

the Prime Minister's Advisory Council on 

Trade and Industry, there are six working 

groups. I wanted to know from the hon. 

Prime Minister whether all these things are 

not overlapping. 

SHRI R. JANARTHANA: Sir, the 

question is about better governance. We have 

constituted a Commission on Review of 

Administrative Laws which will take care 

of all the previous Committees. The 

question is pertaining to better governance 

of the Government ...(Interruptions).. 
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SHRI SANATAN BISI: Sir, we are not 

getting a proper reply. For that you need not 

have constituted the whole thing. 

SHRI R. JANARTHANAN: The 

Commission on Review of Administrative 

Laws was set up under the chairmanship of 

Shri Jain. The mandate to the Commission is 

to recommend repeal of some of the laws which 

are not useful or which are not relevant. Out 

of 2,500 Central laws which it has 

identified, it has recommended repeal of 

1,300 laws. This is one of the major things 

which has taken place in the present 

Govemment which had not taken place 

previously for simplifing laws and for 

repealing laws which are not useful. 

SHRI SANATAN BISI: It has nothing 

to do with the main question. My first, 

second and third points are very, very clear. 

If he has not come prepared, we can give 

him time. I think, that is the proper way to 

get a reply from the Government. 
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SHRI SANATAN BISI: Let us give 

some more time to the Government. 

MR. CHAIRMAN: Very gracious of 

Mr. Bisi. 

DR. M.N. DAS: Sir, I hope, most 

probably, the hon. Prime Minister, in his long 

experience in politics, might have heard that 

there is a familiar idiom, which has been 

relevant for long in political and 

administrative circles, which is, "If you want 

an issue not to be solved but to be shelved, 

constitute a committee". 

MR. CHAIRMAN: What is your 

question? 

DR. M.N. DAS: Sir, if there is an iota of 

truth in this, will the hon. Prime Minister be 

pleased to convince himself that all these 

committees will be functional and not 

obsolete and will actually result in better 

governance of the country? 

MR. CHAIRMAN: This is a suggestion 

for action. No reply is required. 

SHRI BANGARU LAXMAN: Sir, a lot 

of changes have taken place since the 

constitution of the last Administrative 

Reforms Commission in the sixties. In view 

of the changed situation, I would like to 

know whether the Government is 

contemplating to set up another 

Adminsitrative Reforms Commission in 

order to ensure better governance. 
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PROF. (SHRIMATI) BHARATI RAY: 

Sir, I beg pardon of the hon. Prime 

Minister. His reply is very unsatisfactory. It 

has not really tackled the question asked by 

the hon. Member. The answer mentions, 

"The entire gamut of better governance." 

The "entire gamut" need not have to be 

Covered by any Committee. According to 

the definition given by   the   hon.   Prime   

Minister,   "better 
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Governance" includes responsive, transparent, 

accountable and efficient adminsitration. 

Has there been any committee to make the 

Government more responsible, or transparent 

or accountable or efficient? The next part of 

my question is since the copies of the 

Commission's report have been sent to all the 

Ministries and departments of the 

Government of India. Has any action taken 

report from any department come to the 

Government at all? 
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MR. CAIRMAN: Shri C. 

Ramachandraia -not here. Okay, Shri S.B. 

Cavan. 

SHRI S.B. CHAVAN: Mr. Chairman, 

Sir, I think the reply that has been given by 

the Government is totally irrelevant to the 

question which has been asked. Sir, the Prime 

Minister wants to say that the kind of report 

which has been submitted by the 

Commission is creating problems for good 

governance. That is why that report is being 

discussed in different Ministries. Actually, 

the relevance is 

only about the Administrative Reforms 

Commission. I do not think any other 

Committee can be contemplated for good 

governance. It is a subject which has been 

discussed. Good governance and repeal of 

certain Acts or amendment of certain Act are 

two separate matters. 

I do not think the one has anything to do 

with the other. I do not think the hon'ble 

Prime Minister wants to suggest that the 

Commission or the Committee gave the 

report that some of the Acts can be repealed. 

Though that Act may have lost its relevance 

now, it is not coming in the way of good 

governance. Good governance is a totally 

different matter. So, the point is only about 

adminsitrative reforms. Sir, the 

Administrative Reforms Committee had 

given recommendations to the Government. 

Sir, I would like to know whether all the 

recommendations have been implemented or 

there are certain issues on which Government 

is still considering and they are not able to take 

the decision. 
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SHRI S. NIRAIKULATHAN: Sir, I 
would like to know whether the Government 
has taken any steps or not after the Jain 
Commission submitted its report. 

SHRI R. JANARTHANAN: Sir, I would 
like to inform the hon'ble Member that after 
the report of the Commission on Review of 

Adminsitrative Laws, under the 
Chairmanship of Mr. Jain, we have opened 
information counters, facilitation counters, in 
45 Ministries. These recommendations have 
also been circulated to the State 
Governments and different Ministries and 

certain Ministries are coming forward to 
implement this. 

Productivity of cash crops 

*323. SHRI A. VIJAYARAGHAVAN: 

Will the PRIME MINISTER be pleased to 

state: 

(a) the details regarding the productivity of 

foodgrains in our country; 


